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Mr. Speaker: Very well, The ques-
rtion is:

“That clause 4 stand part of the
Bin".

The motion was adopted.
Clause 4 was added to the Bill

Clause 1, the Enacting Formula and
the Long Titls were added to the Bill.

Sardar Swaran Singh: I beg to
move:

“That the Bill be passed”
Mr, Speaker: The question is:
“That the Bill be passed”.

The motion was adopted.

1329 hres,

DISCUSSION RE: REPORT OF THE
COMMISSIONER FOR SCHEDUL-
ED CASTES AND SCHEDULED
TRIBES

The Deputy Minister of Home
Affairs (Shrimati Alva): I beg to move:

“That this House takes note of
the Report of the Commissioner
for Scheduled Castes and Schedul-
ed Tribes for the year 1957-68, laid
on the Table of the House on the
pth December, 1958".

This is the seventh report and the
House may be pleased to note that
during the years gone by we have
been able to achieve substantial re-
sults in the fleld of welfare for the
under-privileged section of our
society, We have followed no rigid
_policy m this fleld. We have kept
our minds open to accept suggestions
and co-operation from individuals and
agencies as well. Even today we keep
our minds open, because during the
past years, by trial and error we have
‘been able to find out the defects and
increase the tempo of progress,

In this report, the Commissioner has
vetharked thut there has beeh an all-
wound increase in the tempo of work
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relating to welfare compared to, 1988-
87, erefore, we have progreshed
very much. Nevertheless, the sny-
gestions of hon. Members in this Houge
would be welcome. We try from

to year to change the pattern as-
siftance, We change the mrocedure
and the approath wherever fiecesgdry,
80 that we can hring this section of
our community well within the orhit
of what we may say a Kivilised or
progressive society.

Mainly the criticisms that were laid
at our door were that there was delay
in getting funds and assistance. From
this year onwards, we have changed
the pattern. We have changed the
procedure and revised it very much,
so that financial assistance and sanc-
tions are no longer delayed and the
States are given very much more
freedom, so that they need not wait
for formal authorisation from the
Centre or even from the States for
schemes that have been well laid
down They have been given freedom
to alter within the ceiling of any
particulat expenditure allotted for the
year. From this year, the States
will receive nine equal monthly instal-
ments to carry on their work and in
the last quarter, they will have to sub-
mit a progress report in which they
will show us the actual work realised
and according to that, final adjust-
ments of payments would be made.

The next point that agitates the
minds of hon, Members in the House
and also of the public outside is the
most important question of scholar-
ships. In this matter, we have made
a far-reaching change in the procedure
in the sense that we have decentralis-
ed the award of scholarships from
now on. From this year. all scholar-
ships will be awarded by the diffe-
rent States in the sense that the States
will be given the allotment and they
will have to distribute. Nevertheless,
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of scheduled castes, it may be that
some kind of element of selection will
have to be introduced, because the
number of students far outruns the
number of scholarships that we may
be able to distribute.

A fnal decision in the matter of
scholarships, however, will lie with
us and wc shall be able to  make
changes in consultation with the Edu-
cation Ministry and frame rules in a
manner in which there will be a kind
of uniformity for all the States. It is
clear that every State cannot distri-
bute according to its own discretion
or its own rules, There shall have
1o be some kind of uniformity, so that,
we shall be able to redvess the grie-
vances that heve been coming to us
from time to time.

The next important point is the re-
servation of seats, according to article
338 of the Constitution. The Home
Minister has stated that this matter
will be taken up in time, before the
present term of all the legislatures
expires, i.e.. 1962. The provision made
in the Constitution extends only up
to 25th January, 1960. But we bave
considered and desired that any bye-
election in any reserved seat after
January 1960 should be treated as &
reserved seat and we have informed
the Law Ministry about this provision
that we want to make, so that it re-
moves the difficulty until the time
thet we come to a decision.

The mext question agitating the
mindsq!&emlehthaulmd
backward olasses. Thers was a meet-
ing called wecontly, in the first week
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of this month; the repressntatives of
the various State Governments came
here and held discussions with our
officers in the Home Ministry. These
points have been examined and very
soon, we would like to lay down the
criteria to determine backwardness. 1
hope we shall be able to come to some
conclusion, because this is a very
bafling thing. The House will re-
member that there was a sample sur-
vey made and even then, after the
collection of all the data, we could not
come to the criteria to define back-
wardness of a section of people or an
individual.

About scheduled tribes, in addition
to Rs. 336°44 lakhs which was the cen-
tral assistance given to the States and
Rs 374°47 lakhs for centrally spon-
sored schemes, over and above this,
Rs, 80:62 lakhs have been earmarked
{0 control shifting cultivation. Shift-
ing cultivation comes up for discussion
in the Question Hour and other board
meetings off and on, because when
shifting cultivation is not controlled
und adequate facilities are not given
to the tribals, it creates hardship for
the tribals and Jeads them to nomadic
life. Therefore, after emphasising on
important thinas like educational faci-
litles, communication, agriculture,
cottage industries, housing, water-sup-
ply, etc, we want to emphasise on
control of shifting cultivation, so that
they can settle down in fixed places of
abode and carry on their agriculture
as they do in the plains.

In the tribal areas. 43 multi-purpose
blocks have been started and  they
gre progressing very well, according
to us. Nevertheless, hon. Members
who move sbout in the country would
be able to give us an exact picture of
what they see around as they go from
place to place.

Coming from the tribals to the
scheduled castes again, Rs. 171-64
iakhs was the allotment in 1958-59
in the State sector and Rs. 106'2 lakba-
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ifor the same year in the central sec-
tor. That brings me to the most im-
portant problem of scavengers and
scavenging. This subject has been
coming up again and again and right-
1y 30, because this section of the com-
munity suffers the most. We are
awaiting the report on this subject of
the committee that has been appoint-
ed by the Harijan Welfare Board. We
Tope to get the report of that com-
fnittee in a few months' time.

Regarding the denotified tribes, the
-amounts for the current year are
Rs, 18'13 lakhs for the State sector
and Rs. 21‘38 lakhs for the centrally
sponsored schemes. The Triba] Wel-
fare Board also has appointed a sub-
committee to go into their condition
and recommend methods of improve-
ment m the life, work and living stan-
dards of those people. That commit-
tee is just now going round from Stat«
to State and we hope to get their re-
port also in a very short period; and
we should be able to derive a fund
of ideas. We will also see if we have
to change our approach in this respect,
so that the nomadic tribes could be
gettled in one place.

1 would not like to take much time
-of the House for the simple reason
¢hat several hon Members are inte-
rested in this report and would like
4o speak. If I spoke at length, I would
curtail theiwr time. So, I shall now
‘make some general remarks. Official
and non-nfficial organisationg have
been associated, and as I said, we take
suggestions and co-operation from
-everyone. We give them the maxi-
mum cn-operation, grant of funds and
~other facilities.

The services is the last point that I
shall touch. There is a separate sec-
-tion now in the Ministry which looks
after and scrutinises the recruitment
-and promotions in services of the hari-
‘jans, the tribals and other backward
«lasses. Tt keeps a watch over the
compliance of the instructions issued
by the Home Mintstry. We are taking
wpecial steps to earmark officers of
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sufficient status in each Ministry te
act as linisen officers with the Minis.
try of Home Affairs for collecting and
consolidating information on this
point, Every effort is being made on
the front of recruitment and promo-
tions. But nevertheless I would like
fo express my own personal opinion
that after the primary recruitment is
over, I think, every man or every
woman who is 30 employed should
make an effort to stand on his own
and compnte equallv with the others
That would, I think, give not only
more self-confidence but would give
a new approach and change the
psychology of the people.

I have always felt that gradually
and very soon we should bring this
section of under-privileged people to
such a level that they could stand on
their own. Of course, there are manv
other points—the point of legal aid and
several other points—that remain, but
ultimately we have to bear in mind
in this House that it is the States that
finally implement whatever provisions
we make It is not for us to imple-
ment them in the wvarious States
Therefore hon. Members should realise
that in the various States also this
privilege is given to the various legisla-
tive assemblies to discuss that portion
of the Report that deals with their
schemes and I think two of the States
have already discussed this Report. If
that healthy practice is followed, it
would make even the legislatures in
the States more alert as well as the
MPs who are so alert here, so that
we can go ahead in actual practice to
see that in the fleld of social welfare
for these people we achieve in the
shortest possible time the maximum
result,

I am not one who agrees with the
constant grievances that are made in
this House and outside, namely, that
we have not done much. We have, I
think, done very much and from now
on still more will be done because we
have found the bottlenecks whers we
were held up in the pest and how we
can remove those bottlenscks in a
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wore speedier fashion te achieve the
maximum that we desire to achieve.
Nevertheless, grievances will always
remain, Individuals and certain sec-
tions of the community will always
‘be opposed f0 another section as Shri
Gailkwad, when the Demands were
discussed in this House, pointed out
certain individual cases. This is bound
40 remain, Nevertheless this can only
go when the socio-economic picture of
these classes changes so completely
that they can stand on their own and
face those that oppose them by
thought, word and deed. After all,
untouchability, if I may say so, is first
born in your heart and in your mind
before you practise it. Therefore I say
that if you want te remove untouch-
ability you have first to cleanse your
mind and your heart. Then alone the
programme and the money that we
make available could mean something
in actuality. Therefore I feel that
once again we come to this mighty
gocio-economic problem facing us and
that we have achieved so much, for
we have achieved something. I do not
agree with those hon. Members of
this House who say that we are still
slow and lagging behind. We are not.
For example, as I said, our policies
are not rigid. We accept people’s
opinions and we like to see the picture
as others see it for themselves, We
have also appointed a Welfare Team
under the Chairmanship of the hon.
lady Member, Shrimati Renuka Ray,
who is here. e are collecting all this
data and information so that we can
find ways and means by which we can
move faster,

Nothing is left out by the hon, Home
Minister in this fleld of work. He
keeps his eye watchtul and vigilant.
‘Whatever practical suggestions come
%o him he accepts them. Therefore we
have now came to realise the injustice
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perhaps, if not 50 per cent, 30 per cent.
or 40 per cent. We have moved for-
ward, It is such & mighty task that
it cannot be done by money, by legisla-
tion, police or force. It cannot be done
by & stroke of the pen. It cannot be done
by legislation because if legislation
could do it, the offence for observing
untouchability is there and we could
have removed it long ago. Thereforg
1 want to impress on the hon, Mem-
bers that neither legislation nor money
nor violence or force can bring about
a change. The change can be brought
about only by right thinking and by
right action. If your minds and hearts
are pure, so far we shall achieve a
measure of success. The whole
trouble arises because there are so
many who speak what they do not
believe in and believe in what they do
not speak. Therefore unless these two
get together, unless belief and action
are wedded together we cannot move
forward. Therefore it is gratifying to
note at least in this Report that the
tempo has increased and it is gratify-
ing to see with your own eyes as you
go round the country that certain
bottlenecks are removed and certain
progress is visible. It is concrete.
Nevertheless I would like to emphasise
that unless education goes to the
women folk of this under-nrivileged
section, you will not bring the whole
community out. Therefore education
of the girls must be emphasised by
one and all in this House and outside.

With these few remarks, Sir, I move.
Mr, Chairman: Motion moved:

“That this House takes note of
the Report of the Commissioner
for Scheduled Castes and Sche-
duled Tribes for the year 1957-58
laid on the Table of the House on
the 8th December, 1958.”

Shri Majhi.
s amfy ™ (ofge—dfanr
wfeat) : ewmfe g,
g & wiw e @ fea & fag
fegar @ fadm ?
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Mr. Chairnan: The general rule is
that 15 minutes are allowed to every

. Wrownafrvw: o agy @
‘e WAT AT N

Mr, Chairman: We shall gee later
on,

" oft v fr e : ® Nt AT ard
FqqE g

Shri R. C. Majhi (Mayurbhanj—
Reserved—Sch. Tribes): Mr. Chairman,
8ir, I am thinkful to you for giving
me this opportunity. We are discus-
SR dhe Seveardt Rt of dre Cormr-
missioner for Scheduled Castes and
Scheduled Tribes. In this Report
many mportant suggestions were
made and for these we are really
thankful to the Commissioner. But
the fact is that most of the recom-
mendations have not yet been imple-
mented even either by the Centre or
by the States. He has made many
recommendations.

There is one recommendation re-
garding the revision of the list of
Scheduled Castes and Scheduled
Tribes. The Constitution for Schedul-
ed Castes and Scheduled Tribes Orde:
was issued in 1950 by the President
and it was amended in 1956. Accord-
ing to the present orders the Schedul-
ed Castes and Scheduled Tribes list
is prepared State-wise. A Scheduled
Caste or a Scheduled Tribe, which is
included in one State, according to the
present orders, is not included in the
other States,

I have to make some suggestions
about this because in my opinion this
Jist should be prepared on throughout
India basis, that is, if one Scheduled
Caste or Scheduled Tribe is included
in one State it should be recognised
as such throughout India. Due to our
{mblementation of many projects, like
the river walley projects, railways
Yines, steel plants, ete., many Schedul-
od Castes and Scheduled Tribes peo-
ple are forced to go from one Btate

elsewhere, the moment they are shift-
ed from West Bengal, they will not be
recognised as Scheduled Castes and
Scheduled Tribes in other States. 1If
this Scheduled Caste and Scheduled
Tribe Order is not amended, they will
be losing the privileges and benefits
provided in the Constitution because
of the fact that they are not included
in the Scheduled Castes and Schedul-
ed Tribes in the other State. My sug-
gestion is that the Scheduled Castes
and Scheduled Tribes who are listed
and accepted as Scheduled Castes and
Scheduled Tribes in one State should
be recognised as Scheduled Castes and
Scheduled Tribes throughout the coun-
try.

Many of the hill Tribes who are
living in Assam are not called Schedul-
ed Castes and Scheduled Tribes. There
are 20 to 25 lakhs of people. I have
gone through the Scheduled Caste and
Schedule Tribe Order thoroughly. The
greatest number is in Orissa. Schedul-
ed Castes 92 and Scheduled Tribes 42,
In the neighbouring States, there are
also Scheduled Castes and Scheduled
Tribes, But, all are not included in
Orissa. My suggestion should be kept
in view while we are amending the
list of Scheduled Castes and Scheduled
Tribes.

We are drawing up schemes for the
Scheduled Castes and Scheduled
Tribes and executing them often. But,
while drawing up the schemes, we
do not keep the list before wm.
That is why, till now, there nre Sche-
duled Caste and Scheduled Tribe peo-
ple who have not yst come to the lewel
ol getting stipends of the Centoad
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Government. There are many Sche-
duled Caste and Scheduled Tribe peo-
ple left untouched in regard to edu-
cation, Take the case of Hillbondas
of Orissa, Koraput. They are entirely
left uneducated. We wure spending
huge amounts of money by granting
stipends and granting loans to the
States also. While we are drawing
up schemes, we must keep in view
that all the people who are listed come
up to the level of getting this opportu-
nity, because, there are many Sche-
duled Tribes who are en bloc unedu-
cated.

Similarly, while giving compensa-
tion to the people who are removed
from their own area by river valley
projects or steel plants, they should
be given compensation Before they
are asked to shift from their place, We
know their condition very well. The
moment they are shifted, they are
nowhere, They have no houses, they
have no lands. My suggestion is that
before they are asked to leave, they
should be given land or money be-
forehand so that they can live peace-
fully somewhere.

I am to say about the multi-purpose
Tribal Blocks. We are spending a
huge sum of money for this. About
43 such blocks have been started in
our country. In the report of the
Planning Commission it is mentioned
that such blocks should be started
with a population of 25,000 people and
the area should be 200 square miles.
Let us gee how it has been imple-
mented. If we go through the report
of the Commissioner, we find that such
multi-purpose Tribal blocks have been
opened where the Scheduled Tribe
population is much less. He has
clearly pointed out in his report that
no State has opened the scheme ac-
cording to the principle stated by the
Planning Commission. In my State,
four such profects have been opened.
But they are opened, not with an ares
o 200 square miles, or & population of
25,000, They have an avex of 996
Square miles with a population of
67,000, Fpom this we can understand

75LSD4.
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how we are executing our plan. ‘These
plans are meant only for Tribal areas
with a population of 25,000, These
schemes are opened in areas where
the Tribal population is very much
less. These are not opened in the
Scheduled areas also. Because, out of
the four, only two are opened in the
Scheduled areas, Even when it 1s
opened in a Scheduled aree, it is not
in a Reserved constituency; it is open-
ed in a single member general con-
stituency and the Tribal population 1s
very much less. The Commissioner
has pointed out that one block has
been opened in Bihar where the total
population is 27,000 and out of that,
the Scheduled Trbes are only 2,334
From this you can imagine how the
money allotted for the welfare of the
Scheduled Tribes is missed and used
only for others, how the Government
is accepting a scheme while granting
money where the Tribal population 1s
so small. I could not understand how
the Government is ullowing such a
thing. It should look into this matter
while granting the scheme for the
Scheduled Caste and Scheduled Tribe
people. The Commissioner has also
said that the schemes which are sub-
mitted, while asking for grants in aid,
it is not definitely pointed out that
this scheme will be opened in such
places I hope the Minister will look
into these matters, Otherwise, huge
sums of money that are allotted for
the Multi-purpose Tribal Blocks, that
is Rs. 27 lakhs, will be fotally misused
and no benefit will come out from this

13 hrs.

1 want to say something about the
administration of the scheduled areas.
These areas are not administered ac-
cording to the provisions of the Con-
stitution, The Governor is given
power to curtail certain legislations
and such legislations are not referred
to the Tribal Advisory Councils. -80,
my suggestion is that the Tribal
Advisory Council should meet more
regularly so that every legisiation will
be duly considered,
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I wish to say something about
primary education It has been said
that the tribal people should be given
education in their mother tongue s0
far as primary education 15 concerned
But this 1s not followed m practice
They are not being given Instruction
mn their mother tongue so far as
primary education 1s concerned They
are taught m the State language and
so much of their valuable time 1s un-
necessarily spent They are gomng to
the schools for three or four years,
for only sitting in the schools and
doing nothing

The santhals of Bihar are tought in
Hindi Those in the Bengal area are
taught in Bengahh Those 1n Onssa are
taught the Onya language Some step
should be invented so that they can
be taught m a common script in res-
pect of this matter, we find that some
of the foreign countries have progres-
sed very much Even for a popula-
tion of 6,000 they have invented a
seript  Take the case of Russia They
could invent & script even though the
population 1nvolved was 6,000 Here,
we have got the tribal population to
the extent of 30 lakhs but we have
not invented any script So, my re-
quest is that some script should be
invented for them so that they can be
taught from the pre-primary stage

8hri Naushir Bbarucha (East Khan-
desh): Mr Chairman, Sir, I must
confess that the Government has done
qure a lot for the uphft and welfare
of the scheduled castes and scheduled
tribes But still I believe that the
leeway that 1s left cannot be made up
unless we have a separate Ministry
which 18 devoted exclusively to the
welfare and uplrft of the scheduled
castes and scheduled tribes I am of
the opinton that the problem is so
vast and the number of population
mvolved 1s so large that a separate
Ministry for this purpose 18 absolute-
1y justified, Whenever we think of re-
moval of untou~hability, consciously
or unconsciously, our mind turms to
the guestion of temple entry Person-
ally I am of the opution thet this is
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the least useful for the uplift of the
scheduled castes Though this msue
generates lot of friction, its net value
18 practically ml  Now, after wvast
numbers of scheduled caste people
have turned to Buddhism, the ques-
tion of temple entry has lost much of
its meaning

ot At (T-TagT-Tae-vg-
gfeg miwar) it ot wgr o ¢

Shri Naushir Bharutha: I am aware
of the fact that there are many
scheduled caste people left, however,
Sir, my submission 1s that efforts
should be diverted in three directions,
namely, (i) economic uphft, (n) edu-
cational opportunities and (1) social
uphft

With regard to economic uphft, I
may say that there are various ways
in which this can be done The first
question that arises 1s the question of
allotment of lands It 1s rather un-
fortunate to note that 1n Bombay
State the Government have not seen
their way to settle these people, parti-
cularly landless people from the sche-
duled castes, on lands I am of the
view that since we are embarking
shortly on legislation for a ceiling
on land, surplus land will be avail-
able and priority should be given to
settle these people on the surplus land
that will be made available I am of
of the opmion that not only should
be the people be settled there, but
even the experiments of co-opemative
farmung should be tried there There
13 no harm if the experiment falls
But we shall be able to understand
much about co-operative farming and
therefore I would appeal that this ex-
periment should be tried out.

Then, 8Sir, m the matter of glving
advances for construction of wells,
bunds etc, the State machinery Is
slow and There is one gobd
thing which the Bombay Staté Hhas
done, namely, the abblitton of flu
mstitution of Watnhs, This institution
has been a heritage bf the Rvitidh



13’97 Discussion re.

*
Government Under this system cer-
tain nferior willage servants were
compelled to do certain work for the
benefit 'of the administration in return
of which they were permitted the
benefit of having very small uneco-
nomic holdings or plots of land That
thing 18 now being done away with
1 congratulate the Government for
that It is a step in the right direction

Apart from the question of land
the State Governments should take
concrete steps for the economic up-
it of the scheduled castes people In
the matter of cottage industries, these
people should be given prionty We
should be able to absorb a substan-
tial portion of the scheduled castes
people in alternative economic occu-
pations The Commissioner has re-
commended :n his report that in
regard to industries like poultry far-
mmng etc prionty should be given to
these people

I am of the view the departments
in charge of small-scale and cottage
industries in the various States should
be asked to give preference to these
classes of people in the matter bof
setting up of small-scale and cottage
industries Unless their economic con-
dition 1s 1improved, the stigma of un-
touchability will not be removed To-
day, these classcs of people remain
untouchable They are untouchable
because, largely, they &re in a miser-
able plight economically Therefore,
emphasis should be given to improve
their economic conditions In the
matter of reservation of posts to per-
sons belonging to these classes of
society, preferénce should be given to
them. What we find is this In respect
of the higher grede posts, the excuse
which we often times hear is that
sufficient number of scheduledl castes
:nd scheduled tribes people sre not
ortheoming, who are suitable for the
Posts I doubt that wut bf 60 millions
of scheduled castes, or more, even
fozen candidates are not fortheoming
;': say that even a doten candi-
will not be forthcoming

such a large number of
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people, seems to me unbelieveable. I
would go a step further and suggest
this If we find that sufficient number
of scheduled castes candidates are not
forthcoming, 1t would be desirable
even to lower the standards shightly,
thus giving them preference for ap-
pomtment to these posts For, if you
examine the numbers—I do not exact-
ly remember the number, but we
were told—in the railways, you will
find that hardly two or three people
are occupying higher positions

Shri B K. Gaikwad (Nasik) Class
I posts

Shyt Naushir Bharucha: I should
hke to know why this 18 so I remem-
ber that during the Britisher's time,
when a commussion was appointed to
consider the question of higher ap-
pointments for Indians in the rail-
ways—I em talking of the years 1919
and 1920 when the raillway commis-
sion was appointed—the Britishers
gave an excuse that in the then 54
rallways only two Indians were found
fit enough to hold higher positions
mn the railways What they did in the
case of Indians then, we are repeat-
mng in the case of Scheduled Castes
and Scheduled Tribes now I, there-
fore, say that this 1s a matter which
has to be specially looked mto

Then, there 1s a very good sugges-
tion contained in the report, to which
1 would lhike to draw the attention of
the hon Minister, and that 1s thet
the State Public Service Commuission
must have at least one member
belonging to the Scheduled Castes I
do not know whether it 1s possible
for the hon Mmster or the Umon
Government to 1ssue, if not. directives,
at least suggestions, that the State
Public Service Commussion must
mclude at least one Scheduled Caste
member

With regard to the question of
housing, I suggest that some grants
should be made on the bass that
these grants will be nan-refundable;
outright grants for construction of
houses for Scheduled Castes should
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be made. Mixed colonies must be en-
couraged. I am not in favour of hav-
ing separate colonies for Scheduled
Castes people,

In regard to industrial housing,
where there is compulsion on certain
industries to construct houses, priori-
ties should be given to Scheduled
Castes in the matter of occupation of
those houses. This is so far as the
economic uplift is concerned.

In the matter of educational uplift,
preference must be given, and is being
given to an extent, for admission to
certain institutions. But I was rather
surprised that in some cases in pub-
lic schools such preference is not
given. I remember that there is a very
good suggestion made in the report
that admission should be reserved for
Scheduled Castes in the Banaras
Hindu University and such other
places, This is also very necessary.

The second point with regard to
educational uplift is that free edu-
cation to the Scheduled Caste people
in all the States must be made avail-
able right up ¢o the schobl-leaving
stage. In the report, it is said that in
some places free education up to the
middle schools only is being given.
But right up to the school-leaving
stage, and in all schools, the Sche-
duled Castes must have the facilities
of free education, I was rather sur-
prised to know that there are some
States which do not do this. I do not
exactly know which those States are,
but this is a point which require to
be looked into.

I have to say just one more thing
in the matter of serving mid-day
meals to school children. After all,
these children of the Scheduled Castes
are extremely poor; and hunger is
their main enemy; poor little children
go hungry to school; they have not
got the necessary stamina to absord
instruction in that condition. I would,
therefore, suggest that mid-day meals
should be provided not only to them
but to all those children of caste
Hindus who are prepared ¢o sit with
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them and partake of these mid-day
meals. This is also a suggestion which
has been made in the report and I
strongly recommend these sugges-
tions.

With regard to the social uplift
gside, I am afraid the administration
of the Untouchability (Offences) Act
is more on paper, and the Act is not
being administered efficiently. There
are repeated complaints of very glar-
ing violations of this Act which have
gone completely unnoticed. I would
like to know whether it would be
possible to create some machinery, in
addition to police and whatever other
mechinery has been in existence, to
see that this Act is properly enforc-
ed, for, I have come to know that in
several cases of glaring violationa,
the police refuse t{o take notice bf the
violations, and no action whatsoever
is taken, My hon. friend Shri B. K.
Gaikwad, on the floor of this House,
times out of number, has given spe-
cific instances showing how untouch-
ability is being practised, and how
the Act is being openly violated. I
suggest that something should be done
in this matter.

There are other recommendations
also contained in the report, which I
hope will not remain on paper. It is a
very useful report, and a very valuable
document and I shall not grudge
glving Government the compliment
that considerable amount of work has
been done, but there is a great lee-
way yet to be made up, and I hope
that having taken all these points into
consideration the Government will act
in the real interests and welfare of
the Scheduled Castes.

Shri Thimmaiah (Kolar—Reserved-
Sch. Castes): Every year, we discuss
this report and also look into the
recommendations of the Commission-
er. But I regret to say that we ere in
the dark as to how far these recom-
mendations of the Commissioner are
implemented by the Home
at the Centre and also by the State
Governments.
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the cities also to some extent. The
report says that we have made con-
siderable progress in the eradication
of untouchability, and the report also
says that there are certain States
where there are villages where un-
touchability is still in existence. I
would submit that 90 per cent of the
villagers are still observing untoucha-
bility, and even in the cities,
untouchability is prevailing to some
extent, In the cities, the Scheduled
Caste officials cannot get houses for
rent in the caste Hindu localities. Un-
less they say that they are Christians
or they belong to some other caste
Hindu community, generally, the Sche-
duled Caste officials cannot get houses
they generally get their houses for
rent in a Muslim locality or & Chris-
tian locality. This is a bare fact which
anybody can go and verity. In the mo-
tussil places, the Scheduled Caste
officials have to struggle hard even to
get a cup of water, if they happen to
work in such places.

I have come across hundreds of ex-
amples. In fact, I can tell you my
own experience. In my own village,
it is doubtful whether I would be al-
lowed to enter the temple there, As-
suming that I am allowed to enter, I
doubt very much whether my parents
would be allowed to enter the temple;
€ven assuming that my parents are
allowed to enter the temple I doubt
Whether the other Harijans would be
allowed to enter; the other Harijans
Wwill never be allowed %0 enter the
temple. If they force their way in,
they will be bullied.

.., Shirl Vajpayee (Balrampur): Has
the hon. Member ever tried to enter?
Shrl Thimsmatah: ‘We have tried.

So you can ses how in the rural
Parts untouchability is still prevail-
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ing. I do not blame either the Gov-
ernment or anybody else for this.

The report says that in certmin
States, temple entry is generally not
difficult. For instance, in Mysare, the
report says that temple entry is not
generally dificult whereas the con-
trary is correct; it is generslly diffi-
cult to enter the temple. Therefore,
it is no good saying that this problem
has ceased to be a social problem, It
is no good bluffing the people ¢hat
untouchability has been eradicated to
a great extent. On the other hand,
it would be correct to say that it has
vanished to some extent, and it would
be wrong to say that it has vanished
to a great extent.

I have heard some of the Ministers
speaking outside this House that this
problem has ceased to be a social pro~
blem, and it exists now only as an
economic problem. I shall be very
heppy to see that this problem ceases
to be a social problem. In fact, it has
not ceased to be a social problem,
even today, it exists as a social pro-
blem and also as an economic pro-
blem.

The Commissioner says that we
should make a list bf villages where
untouchability is still prevalent, Why
should he not say in how many vil-
lages untouchability has vanished?
All the political parties in this coun-
try 1 think are agreed that untouch-
ability should vanish, Why not the
Government select 4,000 villages, one
village from the constituency of each
MLA and MP, during the Plan period
and see that they are completely free
from untouchability? Why should they
vaguely say that it has vanished to
some extent. Judging from my own
experience and from the circumstanc-~
es prevailing in the villages, I hone
eetly believe that untouchability can-
not vanish for another hundred years
unless the whole country is compicve
1y educated and improv-
ed, Therefore, it is no good saying
that we have made a great deal of
progress,
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Shri B. K. Gaikwad: You want to
improve the economic condition of the
country or of the Scheduled Caste

people? w4l

Shri Thimmaiah. I as speaking on
untouchability So, unless the econo-
mic conditions of the country elso im-
proves untouchabihty cannot vanish
I will tell you why If the people are
generally poor and we are poorer, the
people who belong to & superior
community try to exploit us, and there-
by there will be untouchability and
also bad treatment of the Scheduled
Caste people Therefore, the whole
country also should be economically
improved and the untouchability
would vanish

1 may make one other suggestion to
the Government The Government 1s
now gomng to have census throughout
the country, and the census officers
will visit every village Let the cen-
sus official who goes to the village for
enumeration ehcit the 1nformation
whether the common well in the vii-
lage is shared by the Harijans, whe-
ther the temple in the village 1s
open to the Hamjans, whether the
restaurant in the village, if there is
one, is open to the Harjyans Then we
can understand how far untouchability
has disappeared m this country and
in how many places 1t 1s existing

It 13 no good bluffing the people and
the Members of Parhament saymg it
1s generally vanishing It is not van-
shing 1n the villages, 1t 1s stll pre-
valent You cannot take a procession
of marrmge 1n the wvillage, and a
Scheduled Caste schobl teacher can-
not get a cup of water Those who
have not visited the villages, who have
not seen the sufferings of the Han-
jans can say everything 1s all right
because they are here in Delhi and
move with big people

Sbri K U. Parmar (Ahmedabad—
Castes) Do you know

the condition of the Scheduled Caste
persqns m Delh: also? It is the worst.

Shri Thimmajah: I do not say it s
good I agree with you,
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As far as the economic improve-
ment of the Scheduled Castes is con-
cerned, the hon Minister gives figuves
of the amount spent on schemes, but
we want to know the physical targets
achieved in each aspect of the schem-
es meant for the Scheduled Castes
and trmbal people It is no good saying
so much money has been spent What
15 the result of it®

Today, a lot of money 18 bemg
spent on non-official agencies, it is
good, for the eradication of untouch-
abihity It 1s good that they encourage
non-official egencies to work for the
uplift of Harijans, for the eradication
of unteuchability, but they put certan
restrictions also on certain non-offici-
al agencies For example, they say the
Bharatiya Depressed Classes League
should collect 10 per cent donation
How can the poor Harnans give the
donation®

Shri K. U Parmar
Sevak Sangh collects

Shri Thimmaish That 1s different
because it happens to have been born
long back, and 1t has a long record
of service I have got great respect for
it and 1its founder, but today I tell
you honestly i1t has lost all its charm
and 1its vitality after the death of
Thakkar Bapa It 1s no good thinking
that one organisation works better
than the other I am thankful to what-
ever little work every organisation
does, I am grateful, and I want the
Government also to treat all the
organisations on an equal footing,
not to disciminate between the
one and the other, and ask the De-
pressed Classes League to collect 10
per cent donation Where can the poor
people get 10 per cent? It is impoes:-
ble Therefore, I submit that the Gov-
emnment should be Liberal to these
non-official organisations and en-
courage them to work for the eradi-
cation of untouchability,

I was talking about the economic
aspect of the Scheduled Castes and
Scheduled Trikes Under propoged
reforms I hope Goverpment will be
vigiant and see ¢that the benefits of

The Harpan
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the reforms go to the bulk of the
Scheduled Caste landless people J do
not know what type of reforms they
are going to introduce Anyway, as
my horn friend Shri Naushir Bharucha
has suggested, the surplus land over
the ceiling and the cultivable
waste land available with the Gov-
ernment, & large part of it, should be
given to the Scheduled Caste people
and to the landless people Particular-
ly, prionity should be given to the
Scheduled Caste people, because we
have experience of the rural parts,
we know that people, because of their
«uperiority complex, because they are
born with a sense of intngue, try to
dupe the Scheduled Caste people,
cven officers and others also try
to dupe them saymmg that they
will get some land, and they
are given some worthless land There-
fore, I request the Government to
see that the real benefit under the
land reforms goes to the Scheduled

Caste people

About the development of cottage
and small-scale industries, I am very
happy that certain co-operatives are
being encouraged by Government I
only request Government to see that
hiberal grants are given to co-opera-
tive societies wherever they are form-
ed in the States The State Govern-
ments also should be instructed to
see that wherever the leather indus-
try 1s organised by Harjjans or the
Scheduled Caste and Tribal people on
a co-operative basis, lhberal grants
are made available to them, and also
marketing facilities are provided to
them Further I request the Govern-
ment to see that small contracts are
given to these Scheduled Caste peo-
ple

I feel that some sort of orgamsa-
tion should be set up by the Govern-
ment to provide finance for the Sche-
duled Caste people to take up some
business or small contracts For want
of capital our people are very back-
ward in the fleld of business, or
taking up contracts or any other pro-
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fitable undertaking Therefore, 1 sub-
mit that, in consultation with the
State Governments, the Central Gov-
ernment should set up some agency
to help the Scheduled Caste people

Lastly, I will refer to the reserva-
tion of posts I regret very much that
the Home Ministry which has to look
after the interests of the Scheduled
Caste people 1n the Government as in
every other field, itself sometimes 1s
not broadminded and lhiberal towards
the Scheduled Caste people

I will give you one example You
can find very few officers of the Sche-
duled Castes or Scheduled Tribes get-
ting a salary of Rs 600—800 It 1s
unfortunate that when ¢the Public
Service Commussion selected about
8 candidates as Assistant Commssion-
er for Scheduled Castes and Tribes,
among whom there were 5 or 6 per-
sons belonging to the Scheduled
Castes, the Home Mnistry did not
post them under the plea of economy
measures It 18 very rare that such a
large percentage of Scheduled Caste
candidates are selected by the Public
Service Commission But 1t 1s very
unfortunate that when they are ge-
lected the Home Mnistry withhold
their appointment If this 1s the att:~
tude of the Home Ministry, I do not
think that the reservation order can
be mmplemented, nor can we except
1t to be implemented Why do Gov-
ernment apply economy measures
only to the Scheduled Caste candi-
dates? How many IAS and IPS ap-
pomntments have been withheld
because of economy measures’ Did
not Government recruit an srmy of
officers for the Industmal Manage-
ment Pool? Are they not rec-
ruiting every day hundreds of
officers for the Industrial Manage-
cause of economy measures? It 1s very
unfortunate—I regret to say this—
that the Home Ministry, which has to
encourage the Scheduled Caste peo-
ple; wiathhold the appomntment of
Scheduled Caste candidates selected
by the Services Commuission I hope
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at least even now—1t 1s not teo late,~-
the Home Ministry will have some
sympathy for the Scheduled Castes
and see that the candidates are issued
appointment orders.

Shri Naushir Bharucha suggested
that there should be a Scheduled
Caste member ®n the State Public
Services Commissions. We have been
demanding this since we came to
this hon, House, I do not know whe-
ther the Home Ministry have suggest-
ed this to the State Governments. But
ft is unfortunate that the State Gov-
ernments are not having a Scheduled
Caste Member on their Services
Commissions This includes even the
Mysore State which is said to be a
progressive State. Even there you do
not find a Scheduled Caste Member on
the Service Commission. Therefore,
I once again request the Home Min-
istry to try its best to see that a mem-
ber of the Scheduled Castes is ap-
pointed to each of the State Public
Services Commissions

Before | conclude, I want to refer
to the educational facilities. This year
itself Government began to say that
they want to allot scholarships on the
basis of selection, We are very very
grateful to Government, for the large
amount they have spent for our stu-
dents mn collegess, I think ;¢
this policy of Government which is
liberal as far as scholarship is con-
cerned, continues for some more
years, we are sure {o come up to the
level of others and when we are on
the level of others in the matters of
sducation, no more can we claim that
we want these scholarships or that
we want certain concessions, So I
request Government to see that the
present policy is continued for some
more years, Even if the money is
allotted to State CGovernments, Gov-
ernment should see that every Sche-
duled Caste, Scheduled Tribe and
backward class student gets scholar-
ship every year for some more years.
When our percentage of higher edu-
cation is equal to others, I assure the
Aon. Minister that we will be the last
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people to request for concessions or
anything of that kind. We alzo realise
our responaibility. We never feel like
taking advantage of our backward-
ness. The Commissioner has at ona
stage said that these concessions wil}
perpetuate backwardness. Not the
least. The Commussioner is wrong in
saymg that these concessions will per-
petuate backwardness and there will
be a tendency for asking for more
concessions, He is perfectly wrong in
this. If anyone with self-respect has
got something, he never wants any-
body to help him, Because of the
circumstances in which the Scheduled
Caste people in this country are born
and brought up and treated by others
or due to other circumstances, they
are cringing before you for certain
concessions, But if they are up to your
level, I do not think any self-respect-
ing man will say: ‘Give this, give
that; do this, do that’. I assure the
hon. House and also the hon. Minister
that we are not that type of people
to take undue advantage of the spe-
cial opporunities available to us and
to continue to claim that we wure
backward

wWwat ar Axe () - e
A, O TE ARG AW ¥ A A oy
ol #rzm § sew T 3o
WA 3T Faar @ @ o )

13.37 hrs,

[Mr. Dzrury-Seeaxer in the Chair}
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Shri Balkrishna Wasnik (Ehandara
—Reserved—Sch. Castes): Mr. De-
puty-Speaker, Sir, first of all I ex-
press my view that this Report of
the Commissioner for Scheduled
Castes and Scheduled Tribes is plac-
ed before this House very late, There
has always been delay in placing
this Report. I think this Report had
been submitted to the Government
on the 30th June, 1958. In the Re-
port, the Commissioner had expres-
sed a degire, on page 3, para 7, that
the Ministry of Home Affairs should
arrange for top priority for the print-
ing of this Report before the August-
Septernber session of Parliament so
that it weuld be possibls to discuss
it in the Lok Sabha and the Rajya

I'.IOLLse and also the delay in submit-
ting 1t for the consideration of this
Houge.

I would also draw the attention of
the House to the remarks of the Esti-

:l:‘l’tes Committee They have said
18}

“This Commttee understand
that there 15 a considerable time-
lag between the laying of the Re-
Ports of the Commissioner for
Scheduled Castes and Scheduled
Tribes before Parliament and the
intimation of the action taken by
the State Governments on the re-
¢dmmendations made therein.”

It has always been found that
though the Commissioner for Sche-
duled Castes and Scheduled Tribes
makes several recommendations they
are not implemented. Though we
are spending about Rs, 6 to Rs. 7
lakhs every year on the office of the
Commussioner in collecting the data
and m asking him to make certain
recommendations, we are not acting
favourably to implement those re-
commendations If we are not im-
Plementing the recommendations of
the Commissioner for Scheduled
Castes and Scheduled Tribes, then,
it will be a sheer waste of money to
the tune of Rs 6 to Rs. 7 lakhs per
year,

I will now come to the reservation
in the services. I would submit that
the Scheduled Castes are not proper-
ly represented in the services. From
Page 47 of the Report of the Estimates
Committee it can bs found that in
Clags I posts the total number of
officers is 3,601, while the Scheduled
Caste officers number is only 20.
That comes to 0:6 per cent. There
are only 102 Scheduled caste officers
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as against 5,985 class II officers 1'7
per cent. and only 23,067 as aganst
the total of 451,399 in Class II,
which again comes t0 51 per cent.
Their number is 1,70,647 as against
840,730 in class IV servants. That
gives a percentage of 215 per cent.
It we take the whole percentage, it
will go down very much. It has al-
ways been pointed out that the Gov-
ernment did not care to implement
this reservation earnestly. This has
also been pointed out by the Esti-
mates Committee and by the Com-
missioner for Scheduled Castes and
Scheduled Tribes. When the Com-
missioner gave evidence before the
Estimates Committee, he is reported
to have said that there appeared to
be some thing wrong somewhere as
the target fixed for the recruitment of
Scheduled Castes and Tribes has not
been reached; in fact there was no
earnestness to reach the target. He
hag said that there were many edu-
cated people enrolled in employment
exchanges as unemployed. He fur-
ther added that extra coaching
should be given to these people. He
has also stated that he was not satis-
fled with the measures taken by Gov-
ernment to increase the intake of
Scheduled Castes and  Scheduled
Tribes in the Central Government
Services. He also stated that he was
not convinced of the argument that
suftable candidates from these classes
were not available. Thig is what we
find. But the Government is hardly
doing anything in order to encourage
the intake of Scheduled Caste people
in the services. Article 320(4) clear-
ly states that if the Government wants
that the reservation of the Scheduled
Castes should be fulfilled, they can
even go to the extent of ignoring
the Public Service Commission. It
veads:

“Nothing in clause (8) shall
require a Public Service Commis-
sion to be comsulted as respects
the manner in which any provi-
sion referred to in clause (4) of
article 16 may be made or as res-
pects the manner in which effect

APRIL 24, 1080  Report of the C'mh-rggls.

sioner for Schedulea
Castes and Scheduled
Trides

may be given to the provisions of
article 335.”

This article 885 itself, says that the
claims of these people shall be taken
into consideration consistently with
the maintenance of efficiency of ad-
ministration in the making of
appointments to services and’ posts in
connection with the affairs of the
Union or of a State. This is a very
wide power and I am very sorry that
the Government have not faken it
into their mind to implement and to
give effect to this article On
grounds of efficiency of administra-
tion, many Scheduled Caste candi-
ARE e 2RL wppeinied, T MRy ve
go to the extent of saying that the
Scheduled Caste candidates are re-
commended by the Public Service
Commission, but it has been found in
some cases that they have not been
appointed by the Government. I can-
not understand why such things
happen when the candidate has
been recommended by the Public
Service Commission. He has the
minimum qualification and the Pub-
lic Service Commission has also
thought that the candidate has suffi-
cient education and efficiency to join
tpat gervice, but the Government has
not appointed such persons, though
they have been recommended by the
public Service Commission. I am
sorry that the Government is not
doing its bit in enforcing and imple-
mentating the reservation.

The Deputy Minister, Shrimatt
Alva, has said that much progress
has been made. The difficulty is this.
Though so many years have Dassed
after our country has got Indepen-
dence, we cannot say that consider-
able progress has been made. We
could have done much more if every-
pody had taken it into his mind to
enforce all those things that have
peen recommended under the Cons-
gtution or the other recommenda-
tfons. But everyone seems to think
pecause of the facilities that ave given
¢0 these classes, these pecple hawe
pecome & sort of a somn-in-law of the
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Government and therefore, every-
body hesitates to implement what-
ever provisions that are there in the
Constitution.

About scholarships, I may go to
the extent of saying that only for the
last few years, every candidate be-
longing to the Scheduled Caste or
Tribe is getting scholarship and be-
cause of that, some students are now
getting education. Ag you are aware,
these scholarships have been award-
ed very late and I may even say
that a number of these students are
even now not getting the scholarship
for no fault on their part or on the
part of their college but because of
the fault of the officers of the scho-
larship department. I have written a
number of letters in this respect and
T have got replies for some and in
some cases the replies are very rou-
tine that the case has been looked
mto and nothing can be done fur-
ther. There are very funny reples
and I cannot understand them. When
there is no fault on the part of the
student or college, why should the
student be denied his due? I am
glad that this thing is now going to
the States and the States will be
distributing it. I cannot say
whether the States will also be
doing it very efficiently because there
is something wrong in the mentality
of the persons dealing with these
things. I know the State Govern-
ments, and the State Governments
gre distributing their own scholar-
ships very late. I know that in
Bombay the scholarships for the
Scheduled Castes students had heen
distributed on the last day of March.
‘That would have lapsed had action
not been taken in time.

1t has been said by the Deputy
Minister that the number of Sche-
duled Castes studentg is very large,
taking into consideration the amount
we have for the distribution of the
scholurships. If we try to sgelect
Scheduled Caste students, I cannot
say if it will help the progress of
the Scheduled Castes. Because of
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the scholarship, because of this little
assistance that is given to the Sche-
duled Castes, these people are mak-
ing some progress. Some scholarship
is given to the students and they get
education. If we try to limit the
number of Scheduled Castes for
giving scholarship, I say their pro-
gress Wwill also be limited. I make
an appeal to the Home Ministry that
they should consider this point again
and try to give scholarships to every
Scheduled Caste student. It is a
thing of very urgent necessity and
I think the Ministry of Home Affairs
will try their best to look into the
matter and to make available the
necessary funds so that the scholar-
ship can be given to every Scheduled
Caste student I am sorry that a
person of the eminence of Kaka
Saheb Kalelkar has come before the
Estimates Committee and said things
which I cannot describe. He has ex-
pressed himself against giving privi-
leges and preferences on the basis of
castes.

14 hrs.

This is what he said:

*“The witness added that the
Government by its policies of
giving preferences and privileges
on basis of caste had strengthened
and accentuated untouchability.”

This is a very wrong notion. This is
not the thing, As a matter of fact,
the privileges and the preferences
that are given to the Scheduled
Castes have helped us to remove un-
touchability and not in perpetuating
untouchability. Again, Kakasaheb
Kalelkar has expressed himself
against reservation 1 the Govern-
ment services. He has said that he
was against reservation in Govern-
ment services for the community,
but if reservation was inevitable
there should be no reservation in
class 1 and there should be some
regervation in other classes. As a
matter of fact. I think Kakasaheb
Kalelkar must have in his mind the
Chatur Varna Padhathi, and that he
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must be thinking that the Scheduled
Caste people are only to serve be-
cause they have "born through the
leg of Bhrama. ‘That is the thing
Kakagaheb Kalelkar must have had
in his mind. No Scheduled Caste
person nor any citizen of India would
like this kind of recommendation. I
am gled that the Estimates Commit-
tee have not taken any note of that
kind of suggestion.

Therefore, Sir, I very earnestly
appeal to the Government that the
problem of Scheduled Castes 1s rather
an economical problem and an educa-
tional problem. It should be seen
that every Scheduled Caste person is
educated, and 1t should also be seen
that the economic condition of every
Scheduled Caste 1s bettered If these
things are done, I think this problem
of untouchability will vanish,

Mr. Deputy-Speaker: Shr1 Gaikwad

Shri B. K. Gaikwad (Nasik)'"I am
speaking on Monday.

Mr. Deputy-Speaker: Ali nright
Shri Parmar.

Shri K. U. Parmar: Mr Deputy-
Speaker, Sir, from this report on
Scheduled Castes and Scheduled
Tribes that has come to me I find that
the State Governments as well as the
Indian Government have hopelessly
failed to solve the problem of un-
touchability in this country. When
we see these reservations and also
when we hear people saying that we
are enjoying constitutional rights and
safeguards, we find that nothing much
has been done. This Government is
taking the name of Mahatma Gandhi.
It was in the year 1932 at the Poona
Pact Mahatma Gandhi said: ‘“We will

our level best to see that un-
touchability is abolished from this
country”. A time limit of ten years
was fixed. But we were helpless
because we were all slaves then, But
now we have attained Independence.
Tven though under the Constitution
you have given us safeguards, you
ave not properly implemented those
gifeganrdi.

I cen say, Sir, that we have been

economically exploited by the caste
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this Government has exploited us
politically also. Sir, 1 would like to
bring to your notice some facts. It
has been mentioned in this Report
that there are some voluntary agencies
which are functioning for the welfare
of Scheduleq Castes and Scheduled
Tribes. There are a number of
agencies. I have also seen that i
the Estimates Committee’s report a
big lst is given on pages 68 to T1.
More than nearly Rs. 18 crores has
been given to those agencies. But
what do they do? I know that there
is the Depressed Classes League. My
hon, friends on that side will be
offended, but let me tell you, Sir, that
it is a political institution. It has
come to ruin the Opposition parties,
previously the Scheduled Castes
Federation and now the Republican
Party.

Sir, this is a sad demise of our
democracy, that public money is
wasted for political ends. This Gov-
ernment has been ecrying in this
House many times that they are not
successful. Some of our hon. Mem-
bers also have been saying that

oft w3 areraw ( Forig7——fora—
sefa arfear)  dnter W@ m
ifafera i o &

Shri K. U. Parmar: If you will only
appoint a committee consisting of High
Court Judges, Sir, we are in a position
to prove these things that they have
exploited the Scheduled Castes people
politically also.

Let me, Sir, for a moment agree
with my hon. friend that this Depress-
ed Classes League is not a political
institution. All right. I agree that it
is a social institution. Then what was
the need of creating another institu-
tion, the Bharat Dalit Sevak Samaj?
Sir, one of my hon. friends was
on the Opposition benches. When he
crossed the floor he was given &
prize. This is one instance of bribe.
1 again say, Sir, this is a sad demise
of democracy in this country. We are
Hindus. We have been socially ex-
ploited by the caste Rindus. Econo-
mic and social exploitation is bad, hut
political exploitation is worst. This
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Government hag not done anything for
our economic and so¥ial uplift, but
very much pained to see all these
We want to uproot bnbery and
corruption from this country But
when the Government itself 15 giving
bribes, how can that Government up-
root bribery and corruption from this
country, I do not know

Sir, there 1s one branch of this
Bharat Dalit Sevak Samaj in my
constituency Two or three agents
have been kept there 1 purposely
use this word ‘agent’ because they
told me

Mr Deputy-Speaker Agent also
has to do some work

Shri K. U Parmar: Thcy told me
that they were not beimng paid any
amounts but receipts were taken from
them This thing 1s gong on I do
not know why public money 1s being
wasted like this I do not know what
work is done by these agents As
far as I know they only boast this
Government Whenever some Minis-
ters go there, usually our Finance
Minister who 1s popular there among
the Scheduled Castes people because
other people are not allowing him
in that particular area, they go to
their help Sir, I am talking to you
not only from my own experience
but also from what the people say
The people there say that by giving
these grants and loans they have ex-
ploited the people

An Hon. Member: That 1s your
opinion

Shri K. U Parmer: My opinlon 1s
worse than that My opinion 15 that
this should not be allowed 1n a demo-
cratic country We know that the
British democracy s the best in the
world and ours is the largest We
want to make this the best in the
world. That is why I appeal to the
Government to utilise their influence
for this purpose when they are in a
::;ltion to have such a large majo-
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What s the use of blaming demo-
cracy? Our great leader, Dr Ambed-
kar, has framed the Constitution of
this country Our constitutional safe-
guards and our constitutional me-
thods should not be blamed for what-
ever 1s happening That 1s why I
request this Government, whatever
might have happened in the past,
please do not repeat it Do not boast
that you have done this and you have
done that

1 can tell you, Sir, what these so-
cial workers are doing, what these
voluntary agencies are doing They
tried to go for a bath in & kund in
the village Lasundra in Kaira Dis-
trict Thousands of persons went
there The Additional District Magis-
trate was there, so also some police
But some 400 persons with deadly
weapons resisted them What could
they do? Thev did not take theiwr
bath They were assgulted In that
so-called progressive State of Bom-
bay, where the police 18 habituated
to fire on persons who have no wea-
pons, when this was done by persons
with deadly weapons the police did
not touch them. They hopelessly
failed to do thewr duty Some 2}
months have passed, but they have
not yet been successful to change the
hearts of those persons who went
there with deadly weapons

Then, those social workers who
are actually dommg the work of re-
moval of untouchabiity are bemng
killed in broad day hight I can cite
a case from a neighbouring district
in Baroda One caste Hindu there,
a Brahmmn, Badra Narayan Pandya,
who was working on behalf of the
Scheduled Castes was killed on the
road at about 1000 hours in the
morning He was shot dead

Shri B, K Gaikwad: By whom”
Shri K, U Parmar: By, Sir

Mr Deputy-Speaker: If he does
not know, he need not mention
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Bhri K. U. Parmar: What I know 1s
this. Some persons are suspected
there,—those who are the members of
‘the ruling party. That is why I was
not telling the names. Knowing that
there was firing, the widow of that
man wrote to the DIG, IGP, the Chief
Minister, to the Home Minister,—
-everybody—and she approached our
Home Minister also. But the reply
was that “we conducted an enquiry
but those who killed that man are not
traceable.” What is this Government
doing? He was not traceablc for the
only reason that he was supported by
the men who were in the ruling party.
1 heve evidente whith was present-
«ed to me and the evidence shows that
the man who killed the social worker
-was handed over to the police patel
by a farmer who was in a nearby
field, but no action was taken.

I do not want to devote more time
-on this matter, but I want to refer to
one other thing, the Harijan Saptah,
the Harijan Week The Harijan
Saptah, I think, is notling, it is only
“to show to the world that you are
doing this thing and that thing. The
result is nothing. During the Hari-
jan Week, in my constituency, in a
village called Bhetwada, the mamlat-
dar accompanied the social worker
and they entered a temple. As soon
as the mamlatdar went outside the
~village, the villagers, or rather the
caste Hindus of the village, came
into the Harijan locality and assault-
-ed the Harijans and they told them
that unless “you pay Rs. 4,000 which
is the amount for performing suddhi
in the temple, we will not allow you
to stay in these houses. We are not
being protected by the Government
there and this so-called progressive
Bombay Government has not safe-
guarded our interests,

My hon. friend Shri B. K. Galwad
said in this House that our position
is worse than that of the Africans
and the Negroes in America. The hon.
‘Home Minister replied that if there
was no legislation in this country,
‘my friend would have been 10 miles
away from this House, but kept us
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not 10 miles but 300 miles away {from
this House. Due to the ciicumstances,
we are in thi» House here, I may
assure the hon. Minister that the Acts
are only on paper.

Let me give him one instance of
my constituency. I am coming from
Gandhr's place, Gandhi’s land, of
which we are very proud. Mahatma
Gandhi was born in Gujarat. But
then there, our position is so miser-
able; our position 1s so inhuman
that we cannot tolerate such condi-
tions in this independent country.
In a village called Sahijpur, our peo-
ple were going not to bring water
trom the well. But they were bring-
ing water from the pipe they were
brutally beaten. I accompanied them
to the DSP, Ahmedabad. One Mr.
Sethna is there. I requested him to
interfere in the matter and arrest
those persons He asked “what are
the sections under which I can arrest
them,” and he was not knowing whe-
ther the act is cognizable or not?
Even the DSP of a district like
Ahmedabad is not knowing whether
an offence under our Untouchability
(Offences) Act is cognizable or not,
what to talk of the poor police and
the inspectors of police, We showed
him the whole Act and told him that
this offence is cognizable, and that
he should arrest the persons concern-
ed. They were arrested. But there-
after the caste Hindus in the village
brought undue influence on them, and
they told them that “if you want to
live in these houses, you must come
to compromise”. They then came to
a compromise

In the report I find that there are
the least number of cases under the
Untouchability (Offences) Act. But
we are threatened, we are beaten and
we are exploited lke apything. Peo-
ple are not coming forward to make
out any case. On the contrary when
they make out the cases, the police
department there 1is not giving us
proper guidance,

Mr. Deputy-Speaker:
Member's time is up.

The hon
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Shi K. U. Parmar: I have to say
many more things. But now that
you gave the warning, I shall be
brief. Regarding the services, in the
Estimates Committee report, I find
that nearly one lakh or more persons
are registered with the Employment
Exchanges. That is one side of the
picture, On the other side, the pere
centage of posts filled by the Govern-
ment is very, very low. I do not
understand this: on the one side they
say the reservation is to be fllled,
but on the other side the Government
1s not locking to these things. (In-
terruption.) In regard to this matter,
I have to say only one thing. When
my hon. friend told me of 1t, I said
that we are politically exploited by
the Government and in the Mahadev
Trusts and other Trusts I know that
they are being employed there, and
mn this wav, political exploitation is
gomng on.

Regarding the services, I say that
1t is a sad tale. It is bad on the part
of the Government. I do not find
any Ambassador or Governor be-
longing to our community m this
country. In Class I and Class II, the
percentage is below one The re-
cruitment made in ten years to Class
1 services 1s below one per cent, and
m Class II services also, it not more
than three per cent. In Class IV,
they are going to increase the num-
ber, but I think that just hke the
Britishers who had adopted the policy
of making the Indians only clerks,
this Government is only adopting the
policy of making the Scheduled Cas-
tes and Scheduled Tribes only Chap-
rassis and nothing else. We do not
want to tolerate this thing. It is our
birthright: we should be Ambassadors
and Governors of this country. Why
degrade us? That is not done. The
only thing is, partiality is going on.

we were criticising the report
of the Public Service Commission, the
hon, Speaker told me, “I won't allow
", Who will care for us? Nere no-
body cares for us. Here only fistter-

€rs are being favoured by this QGov-.
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ernment, and the Government 1s
boosting itself. This is not good for
a heaithy democracy.

Mr. Deputy-Speaker: I have to stop
the hon. Member from proceeding
further.

Shri K. U. Parmar: I may request
the hon. Minister to see that the con-
stitutional safeguards for the Sche-
duled Castes and Scheduled Tribes
are protected by this Government and
that the Government should not
adopt any Act in which they can ex-
ploit us even politically; the caste
Hindus have left us at that stage.

Shri Runmgsung Suisa (Outer Mani-
pur—Reserved—Scheduled  Tribes):
I am not going to take much time
of this House. I want to say orly
a few words. After I listened to the
speech made by the hon. Member
from the opposite side, I cannot pass
without making some remarks re-
garding his speech. I have to be very
frank, because I think that the House
is honourable, and we have to see
that what is said is not theoretical
but practical.

When I heard the hon. Member
speaking, I felt that the hon. Member
was speaking from the words he
heard from others and not from the
facts he sees with his own eyes. I
was not quite happy about it. We have
to see that we speak what we see
with our own eyes. We do what we
think is right and not do things it
others say it is right.

Take, for example, my case. If I
am allowed to speak as I like, what-
ever I hear from other people, I
think the House will not be able to
appreciate me. Why? Personally, I
am a Nage, and we all know that
there is rebellion there. We know
what sorts of reports are coming
from the Naga people there. But I
say that unless I see that with my
own eyes 1 am not going to speak
about it. I have to speak what I think
is a fact. Moreover, Manipur is in the
hands of Government servants. We are
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not in the Government. There are so
many cases of complaints, but what
can I do? I am not in the adminis-
tration. Unless I see facts as they
are, how can I speak? I cannot
speak as I like without realising the
facts. So I would request all hon.
Members of this House either from
this side or that side to bear in mind
that let us speak what we think
nght; let us do what we think right
and let us say what we see with our
own eyes.

The other remark I want to make
about the speech made by the hon
Member from the opposite side 1s
this. If we have to blame Govern-
ment for action done by an indivi-
dual on suspicion, I think we are not
going to be right. We are blaming
the Government every day for run-
ning the administration by looking
into the reports from the papers. We
have got a right to complain against
the Government and to see that
what they speak before us 1n this
House is from their own eye-witness-
es and not based on the papers
written by the Government servants.
We also have the responsibility to
see that we say that which we know
is a fact and which has been proved.
If I may give an example, my words
may not be parliamentary again...

Mr. Deputy-Speaker: If he knows
those words are not parliamentary,
he should not say them.

Shrl Rungsung Sulsa: I do not
know whether it is parliamentary or
not, but still I have to say that. Sup-
pose I have to blame one person;
have 1 a right to blame one person
on suspicion for the acts done by
other people? How can I do that”
In Manipur, the administration is not
in my hands. What can I do? I can
do some action and I can say to the
Government that they are responsi-
ble for my action just because they
are in power. But that is not right.
1 cannot say that unless I prove that
that action or that treatment has
been done by the Government ser-
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vant. So, I think we have to be
very careful as to what we say in
this House.

I have only two words to say. One
word is the word of joy and happi-
ness, in spite of so many criticisms.
It is this that before the day of In-
dependence, the scheduled castes and
scheduled tribes people could not get
the chance to read in the schools and
colleges. But today we have got
access to them. I myself could not
get & chance to read in Government
high schools. So, we have to bear
this 1n mind and we have to be
thankful to the Government and to
the nation.

The next point 18, Government is
spending some money at least for the
education of the scheduled castes and
scheduled tmbes people. We must be
thankful to the Government, but
there is one word of woe too. Again
I will have to be very frank. I would
request the Government to see whe-
ther our word of complaint is right
or wrong. It is this. One word_has
been said against us without much
Justification and that is ‘unfit’ in re-
gard to employment. Unless I am
given the chance, how can 1 prove
to be fit? I must be given a chance
and then prove whether I am fit or
unfit. From the UPSC, from the
State level and Central level, the
word used against us is ‘unfit’ and
qualifiej candidates are not avail-
able. How many students have
passed the IAS examinations and how
many students from the scheduled
castes and scheduled tribes are com-
ing up from the colleges? Are we to
be satisfied with the L. D. grade
throughout our whole life? No;
human brain is human brain. After
all, we are backward only because
we could not get the facilities,
whereas our more fortunate breth-
ren in the same country have got
those facilities. That is the main
diffficulty: the difficulty is not re-
garding the capacity of the people.
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my words are not quite parliament-
ary, please excuse me., What I would
request the Government is, they
should
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FORTY-THIRD REPOKY
Shri Jhulan Sinha (Siwan): Sir, I
beg to move:

“That this House agrees with the
Forty-third Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 22nd April, 1959"

Mr. Deputy-Speaker: The question
is:

“That this House agrees with the
Forty-thirq Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 22nd April, 1959”

Those in favour may kindly say ‘Aye’.
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The question is:

‘“That this House agrees with the
Forty-third Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 22nd April, 1959.”

The motion was adopted

D

1433 hrs.

RESOLUTION RE, EXPORT OF
MONKEYS—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shri Mohan
Swarup on the 11th April, 1989
regarding Export of Monkeys.

Out of 2 hours allotted for the dis-
cussion of the Resolution 3¢ minutes





